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Heard Mr.3.8.lripethy,learned
counselfor the Applicants and MrLAJK.
30se; learned Senior steanding Counsel for

the Union ©Of India,eppearing for the

= RespOngents.
et g ! £
éy&’ Non<paymnent cofithe Nursing P
WRA! Allowance/enhanced Nursing Allowanceis the
subject matter of grievance of the Applicents |
in all these cases. NOw Dy filing a counter,
Resfondents have dis:losed that the ﬁead-
, quarters of *he AAC,,hirlaatla have already
" S 1
Ce """.a.'n ’ ’}0.—2__ Piased orders for t,aymcsm: of Kursing
»lﬁ). Allowance to the Nursing staff of ARC vide
;-\;w o, v, Ty order NO. Cdo.bectt uomo, 20/8/98 - EA. 1-2124
SY 0L
- o2, dated 7 lo 20u2 tiled asAnneulra-R/l to the
S {
E counter.
; In Lhe ¢forebdld ‘,reml es, the
n.lw G grievences of the Applicents in dlL these
E ; \ cases heving oeen resolved, CthkseO.AS gl
P d sk (ao -
- standg disposed of, However, if the Applicent
g are not satisfied with the ordeg.dated
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is given to them to first agitate ,‘/—/‘
the same through separate representations,
andyI hope}in the event of such representati-

ons are filed,the Respondents will give

due cOnsideration to the same, '

with the aoove}all the OAs
(261-270/2002) <re disposed of.witr the 1
disosal of these OAs,MA NO. 15/03 also ¢

stands dlok.vosed of. Mol.
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